14.31 hrs.

Title: Further discussion on the Constitution (Amendment) Bill , 2000 (Substitution of new Schedule for Seventh
Schedule) moved by Shri Vaiko on 23" November, 2001 (Not concluded.).

SHRI VAIKO (SIVAKASI): Mr. Deputy-Speaker, Sir, thank you very much. Sir, the Bill which | introduced here and
which has been taken up for discussion is a significant Bill. The discussion on the Bill is also very significant at the
backdrop of the present scenario in the country. Today, India is standing at the cross-roads of history. When |
started my speech that day the situation was different. Much water had flowed in between. Tensions are mounting
high in the whole country, right from Cape Comorin up to Himalayas, throughout the length and breadth of the
country. Millions and millions are concerned about the happenings in India and | am terribly concerned about the
future course of events in our country.

14.32 hrs. (Dr. Raghuvansh Prasad Singh in the Chair)

I would like to remind what | said the other day. We had the concept of a separate State. Our late lamented Aringar
Anna gave a call for a separate country, Dravida Nadu, comprising of four Southern States, Tamil Nadu,
Karnataka, Andhra Pradesh and Kerala. When the Chinese cannons roared at the source of Himalayan mountains,
he was suffering detention in Vellore Central Prison. When Pandit Jawaharlal Nehru made that emotional speech
which moved millions and millions of people of this country to tears, from the prison cell he made an appeal to the
people of Tamil Nadu that this is an hour of crisis for the country. We all should stand by Pandit Jawaharlal Nehru.
Then, he came to Rajya Sabha. After so many events, we gave up the demand for separate state. We are for
united India. On that day also | said | belong to the tallest democracy and successfully functioning democracy of the
world. Why | say that ours is the tallest democracy? This country has hundreds of crores of people. They belong to
different religions, different faiths, different languages, different customs, and different civilisation. This is a multi-
lingual, multi-religious, and according to my conception, a multi-national state. Therefore, unity and integrity should
not be jeopardised. We have to learn lessons from erstwhile countries like Yugoslavia and the great U.S.S.R.

The Union of Soviet Socialist Republics got balkanised to 15 States. Therefore, this Bill is a very important Bill. The
crux of my Bill is about giving more powers to the States to strengthen the unity concept, to strengthen the integrity
concept and to establish a real federal State. Therefore, in our party resolution, we made a point that instead of
calling it as the Union of India, it should be called as the United States of India.

There was a warning of Ides of March. But the Ides of March had passed. Our hon. Prime Minister Shri Atal Bihari
Vajpayee has risen to the occasion to meet the challenge. But things have not been totally solved. We hear
different voices on the floor of this Parliament. | do not want to listen to any opinion from any quarter. This is the
forum where we could discuss. Therefore, the more powers to the States means the powers usurped by the Centre
in the five decades should be given back. The Union List was mostly usurped from the State List. So, the Union of
India has encroached upon the domain of the States. In the name of taking it to the Concurrent List, the powers
again were encroached upon and usurped under the title of Concurrent List. That should be vested with the States,
particularly the residuary powers of the States should be vested with the States, not with the Union of India. This is
an ideal, a principle dear to us, to our hearts.

It would be very appropriate to quote the late lamented Arignar Anna, the founder of the DMK. This is what he wrote
in his party organ "Home Rule" on 12" January, 1969 just some 20 days before he died.

Sir, destiny was so cruel that it snatched him away from our land. He died of cancer. When some medicine is found
to cure cancer, | would think of him because we lost our great leader due to this disease. He says:

"Dear brother, they know not of what mettle | am made up. Never have | been mad after power. Nor am |
happy of being the Chief Minister of our State under a Constitution which on paper is federal but in actual
practice tends to get more and more centralised. If by being in office, the Dravida Munnetra Kazhagam
(DM.K.) is able to bring to the notice of the thinking public that the present constitution is a short of
Diarchy by the back door that would be a definite contribution indeed to the political world. "

There was a very interesting discussion in the Constituent Assembly on the provisions of President's Rule in the
States which came up for discussion on 3rd August, 1949, In the Constituent Assembly, when the debate was on,
the great Dr. Ambedkar was at pains to observe one thing. It is very interesting to note this. He was at pains to
emphasise this. Dr. Ambedkar said:

"I think it is agreed that our Constitution, notwithstanding the many provisions which are contained in it
whereby the Centre has been given powers to override the Provinces, nonetheless is a Federal
Constitution and when we say that the Constitution is a Federal Constitution, it means this, that the



provinces are as sovereign in their field which is left to them by the Constitution as the Centre is in the
field which is assigned to them. "

Finally, when the Assembly had completed its deliberations, Dr. Ambedkar replied to the debate on November 25,
1949. | quote:

"As to the relation between the Centre and the States, it is necessary to bear in mind the fundamental
principle of which it rests."

Again he says:

"The basic principle of Federalism is that the Legislative and Executive authority is partitioned between
the Centre and the States, not by any law to be made by the Centre, but by the Institution itself. That is
what Constitution does. The States under our Constitution are in no way dependent upon the Centre for
their legislative or executive authority. The Centre and the States are co-equal in this matter. It is difficult
to see how such a Constitution can be called centralism. It may be that the Constitution assigns to the
Centre too large a field of operation of its legislative and executive authority than is to be found in any
other federal Constitution. It may be that the residuary powers are given to the Centre and not to the
States.

But these features do not form the essence of federalism."

This is what Dr. Ambedkar says.

"The chief mark of federalism, as | said, lies in the partition of the legislative and executive authority
between the Centre and the States by the Constitution. This is the principle embodied in our
Constitution."

On this very concept of sovereignty of the State, our Arignar Anna, late and lamented leader says and | quote:

"The preamble to the Constitution clearly states that the political sovereignty rests with the people. Then
legal sovereignty is divided between the Federal Union and the constituent units. Why don't you take it in
that light? Sovereignty does not reside entirely in one particular place.

We have a federal structure. That is why the framers of the Constitution wanted a federal structure and
not a unitary structure, because many political philosophers have pointed out, India is so vast - in fact it
has been described as a sub-continent — the mental health is so varied, the traditions so different, the
history so varied, that there cannot be a steel framed unitary structure here."

Here, | want to quote:

"What | want to say is that the working of the federal structure is in such a way that the States are feeling
more and more frustrated, and their demand is to make the Union Government think that there should be
a review of the Constitution, a reappraisal of the Constitution."

Our Prime Minister, after he assumed the reins of power has set up a Committee to review the Constitution. It is the
right step in the right direction.
As far as the residuary powers are concerned, | quote:

"The founding fathers of our Constitution were not more free from the imperialistic and authoritarian
attitude than the British rulers while framing the Constitution."

This is what Grandley asked him twice. He said that they were not more free from the imperialistic and authoritarian
attitude than the British rulers while framing the Constitution. | further quote:

"They have deliberately taken decisions to exploit the partition of the country in order to maim and maul
the autonomy of the States in the name of national interest.



The Constitution of the United States has only enumerated the powers of the Congress under Article 1, Section 8 to
declare war, raise armies, regulate commerce with foreign nation, collect taxes, constitute tribunal inferior to the
Supreme Court and make necessary and proper laws to execution of the foregoing powers. The subjects with full
powers for the States are as limited as eighteen. Further, under Article 1, section 9, the centre has been prohibited
from enacting laws on eight subjects. Similarly, Article 1, Section 10 prevents the States from entering into any
treaty, alliance, imposing duties on import or export without the consent of the Congress. Moreover, in accordance
with the Tenth Amendment of the Constitution in the year 1791, "the powers not delegated to the United States by
the Constitution, nor prohibited by it to the States, are reserved to the States respectively or to the people."

Therefore, in the US Federalism, the residuary powers have been delegated to the States, not with the Union. The
list of subjects allocated to the Congress is a limited one. The area of residuary States is vast and enormous with a
great potential.

The scheme of distribution of powers under the Constitution of Australia is similar to that of the United States of
America.

The Australian Constitution also is a federal Constitution. There are also some residuary powers vested with the
States and not with the Centre. Article 107 of the Australian Constitution precisely states about every power of the
State with the exception of powers exclusively vested in the Parliament of the Commonwealth or withdrawn from the
legislature of the State. So, the residuary powers are vested in the States. Admittedly, there is no incorporation of
Concurrent List in the Constitution of Australia.

What is alarming and deplorable is that the provinces were let down and they lost even those powers, which they
enjoyed during the British rule.

The subjects, such as, forests, fisheries, adulteration of foodstuffs and other goods, charities and charitable
institutions, charitable and religious endowments, education, protection of wild birds and wild animals found in the
Provincial Legislative List in the Government of India Act, 1935 were transferred to the Concurrent List. The State
Governments thereby lost their absolute power to enact a law on those subjects in accordance with their policy.
Only 25 subjects were enlisted in the Concurrent List under the Act of 1935 whereas our Constitution contains 47
subjects in the Concurrent List.

Further, the Centre transferred some important subjects from the State List to the Union List by adopting
Constitution (Amendment) Acts. The Constitution (Sixth Amendment) Act, 1956, added a new entry 92-A so as to
levy tax on inter-State sale and purchase of goods other than newspapers by the Centre and thereby the absolute
power of the States on sales-tax has been impaired. This was the first Amendment in this regard.

Then came the most horrifying Constitution (Forty-second Amendment) Act, 1976. We were all detained under the
MISA during those days. | was also a detenu in a jail for more than a year. The Constitution (Forty-second
Amendment) Act, 1976 was passed during the period of Emergency under article 352. It was highly undemocratic,
authoritarian and anti-federal. More or less, the authoritarian tendency was established at that time to bury the
basic concept of democracy. The basic Fundamental Rights to the citizens of this country, at that time, were denied.
Never before had such a repressive Constitution (Amendment) Act been thrust on the States in the country. Entry 2-
Awas inserted in the Union List to deploy Armed Forces of the Union or any other force subject to the control of the
Union without the consent of the State. The powers of the States on the administration of justice, constitution and
organisation of all courts except the Supreme Court and the High Court were taken away by amending Entry 3 in
the State List. Entry 11 (education), Entry 19 (forest), Entry 20 (protection of wild animals and birds) and Entry 29
(weights and measures except establishment of standards) were deleted from the State List. No other federal
country has ever adopted such amendments without a referendum or the consent of the units.

Even after increasing the number of subjects in the Concurrent List, the Parliament has made six amendments in
the Concurrent List, conferring powers on the Centre, ignoring the jurisdiction of the States. Similarly, 10
amendments have been made in the State List crippling their absolute jurisdiction, which they enjoyed even during
the British rule. The amendments made in the Seventh Schedule of our Constitution are undoubtedly retrograde
and authoritarian.

Shri Motilal Nehru's report, which is considered as the first report on the principles of independent Constitution, has
assured residuary powers to the States. But the Government of India Act, 1935 conferred residuary powers neither
on the Centre nor on the provinces but on the Governor-General.

The terms of Crips' proposals assured rights to Indian States and the provinces to have their own Constitutions and
enjoy the same status as the Union.

The Cabinet Mission Plan, announced on 16t May, 1946 declared that all subjects, other than the Union subjects,



and all residuary powers should be vested in the provinces.

In the United States, no such law can be made by the unilateral action of the federal Government: "Congress
cannot formally transfer to itself any of the powers belonging to the States. Nor can it be done by any consent of the
States themselves."

In Australia, it is impossible to make any law on the State subject without the amendment of the Constitution.

The Canadian Parliament has no power to legislate in respect of any matter listed in the exclusive provincial list
under Section 92 of the Constitution.

MR. CHAIRMAN : Please conclude.

SHRI VAIKO : Sir, | have been waiting for so many months to participate in this discussion.
MR. CHAIRMAN: You have already taken 15 minutes.

SHRI VAIKO : | would try to conclude soon.

So, education has been taken away. From 1833 to 1870 was a period of extreme centralisation. Thereafter, gradual
decentralisation continued up to 1918. In 1897, the Indian Education Service was established. Members of this
Service manned all crucial posts in Provincial Education Departments. Through this Service, the Centre exercised
limited control over the provincial education policy. With the introduction of diarchy by the Government of India Act,
1919, 'education' was made a 'transferred' subject and Central control over education became minimal. This
position continued till the adoption of the Constitution in 1950.

The Constitution, as originally adopted, tried to strike a balance between these two extremes. It allocated 'education
including universities, subject to the provisions of Entries 63, 64, 65 and 66 of List | and Entry 25 of List llI" to the
States as item 11 of List Il. "Vocational and technical training of labour' and 'Legal, medical and other professions'
were included as items 25 and 26, respectively, in the Concurrent List. The authority for coordination and
determination of standards in institutions for higher education or research and scientific and technical institutions for
higher education or research and scientific and technical institutions was assigned exclusively to the Union (Entry
66 of List I).

It is noteworthy that the subject 'education’, though originally allotted by the Constitution to the exclusive State field,
was subject to Entry 25 of List lll and Entries 63 to 66 of List |.

| am totally opposed to the way in which attempts are made to use this particular area, that is, 'education’, to
influence certain concepts.

Today, we are discussing about giving more powers to the States. Why am | telling about unity and integrity of the
country? There is a question mark where we will be able to sustain the pressures to protect the unity and integrity
of the country. There are many religions and languages in this country. Therefore, our plea always is that all the
national languages should be the official languages of this country. There should not a domination of any one
language over other languages. There should not be imposition of any national language on other languages. This
should not be mistaken when we speak about the imposition of Hindi.

Nowadays, at times, | feel like a foreigner here because if we want democracy in a true sense, all the national
languages should be given an equal status. All the languages should be made the official languages of the country.
Till that time, the English language should also continue. That was the assurance given by Pandit Jawaharlal
Nehru. If some people advocate a theory that it will be very difficult to implement because there are 19 national
languages, then, from the Dravadian group of languages, you take Tamil'. In the first instance, you implement
"Tamil' as one of the official languages as from the other group, you have made 'Hindi' as the official language.

In the long run, all the national languages could be made official languages.

They were telling that only one language could unite the country. What happened in Soviet Russia? With the
authority and might of the Red Army, were they able to sustain the unity and integrity of Soviet Russia? So, it
Balkanised.

Likewise, | am worried about what is happening today. | am not opposed to any religion. | would like to appeal to my
friends on both the sides, that | should not be mistaken when | put-forth my view point here, it is the forum where we
could express our views. My views may not be agreeable to you and your views may not be agreeable to me.
Walter stated: "I may differ with your view, but | will fight till my death to protect your freedom of expression of your
view." Therefore, | am not opposed to any religion.



It is a secular country and the secularism should be protected. The National Democratic Alliance, that is the NDA,
Government is committed to secularism according to his agenda. We are also one of the signatories as a
constituent member of the NDA for this commitment to secularism. That does not mean we are opposing any trend.
When we say this, expression is a freedom.

Yesterday, in the House of Commons, the Labour Party, that is, the ruling party MPs took Tony Blair to task. He
was grilled like anything. They criticised their involvement in Afghan War. They criticised as to why this Government
is sending its troops to fight American War in Afghanistan. They also said: "When there will be a catastrophe like
Vietnam, we would not be able to pull out our troops." Two former Ministers of Labour Party and the whole House of
Commons criticised the Government. So, voices of dissent is the basic of democracy.

When John Kennedy was given the Pulitzer Prize for his book, "'Profiles of courage™, | have read that book
thoroughly, the Members of Congress, belonging either to Democratic Party or Republican Party, at the time of
crisis or at a time when serious issues were debated, they let their conscience to speak on the floor, both the sides.
He narrated the speeches of those people in the book and for that he was given the Pulitzer Prize.

Likewise, | expressed my opinion. | should not be mistaken as if with some bias | am talking, this is a concept | am
wedded to, a concept which | cherish in my mind and heart. | may be wrong in my conception. But | am entitled to
my conception, | am entitled to my view.

Sir, today the problem is that tension is mounting high, the knives have sharpened in some areas. | am worried
about the future. When some people speak about Ayodhya, when some people speak about Gujarat, when some
people speak about Godhra, | was terribly pained when | heard the news about the barbaric attack in Godhra,
where people, including children and women, were roasted alive. | shudder my heart. What would have happened
to those small children, their mothers carrying the baby, when the flame embraced them? The mothers could not
have thought about their deaths, but what would they thought about their children?

| gave a statement immediately when | heard about the incident. | am a small man, so | do not have a monopoly of
TV. | stated that these barbarians do not deserve to live in a civilised society. They do not deserve to live in a
civilised society and that with an iron hand such rabid elements should be put down.

Sir, we cannot apply Newton™'s theory, for every action, there is a reaction. For science it may be applicable but not
for democracy.

15.00 hrs.

That action could not justify another carnage, another brutal attack, another dastardly attack. When Mr. Jafri, the
former Member of Parliament was crying for hours and hours together and telephoning to protect his life, his whole
family was killed and burnt alive. The weeping mothers and children were killed on both the sides. So, | shuddered
to think about the carnage that took place in Godhra and about the carnage that took place in some remote villages
in Ahmedabad. Sir, in the riot, who are the affected people? Men and women, elderly people, children, sick and
disabled are the affected people. The miscreants on either side will escape and the innocents are only affected.
This is the problem. Now, | am worried because when we speak something about the Ram temple and when my
friends refer something about Islam, immediately, without applying their mind, they just jump not only in Parliament
but also outside.

Sir, | belong to a rationalist movement. In the early part of 1984, there was a move to take Ram idols, garbhagraha
idols to the United States of America to exhibit there in the Festival of India. | moved a Calling Attention in the Upper
House, that is Rajya Sabha. | initiated that Calling Attention. Hon. Shri Advani and Hon. Shri Jaswant Singh
participated in that discussion. About 35 Members participated in that discussion. Shri Sudarsana Nachiappan,
kindly listen to me. This is a matter, which | want you to listen. At that time | was a small man, | was a Junior
Member of Parliament. Shri Kamalapati Tripathi, a veteran Congress leader came to my row, came near me, patted
on my shoulder and said: "You have brought a very good discussion today." At that time, my friend, hon. Singh Deo
was the Minister in-charge of Culture. | asked him: "For what reasons are you taking the Ram idols - not replica
idols but are from garbhagraha of nine temples - to the United States of America? For what purpose?" Even, the
Mona Lisa portrait from France is not being allowed to take anywhere. Even a brick in the compound wall of the
temple has got sanctity, according to the Hindu bhakthas. | asked the Minister: "How dare you take these idols?"
Then, he replied: "We have insured these idols." | asked: "For what amount have you fixed for bhakthi and for what
amount have you fixed for feelings?" He could not answer. Then, it was stopped. Those idols were not allowed to
be taken from India.

Why | am telling this is that | am interested in protecting the heritage, culture, civilisation, architecture and
everything. But at the same time, | would like to tell you, Sir, that Jews and Arabs are fighting for centuries and
centuries. Blood is flowing till yesterday in Jerusalem and in other areas. But, Sir, till today, the Alaksha Mosque is



protected by the Israeli Government. There was an original Jews temple before Christ. Once that temple was
destroyed by the Romans. ...(Interruptions)

SHRI E. AHAMED (MANJERI): Where? ...(Interruptions)
SHRI VAIKO : You kindly listen to me. | may be wrong. ...(Interruptions)
SHRI E. AHAMED :1 am having a doubt. | want you to clarify. ...(Interruptions)

SHRI VAIKO : With my little knowledge of history, 1 am telling you this. Sir, this is the problem with these people.
They do not understand what point | am going to make. ...(Interruptions)

SHRI E. AHAMED : It is quite uncharitable. | am only asking you to clarify. ...(Interruptions)
SHRI VAIKO : In Jerusalem, there was an old temple and that temple was destroyed.

But, Sir, the Alaksha mosque has been protected by the Israel Government.

MR. CHAIRMAN : You have taken one hour.

SHRI'VAIKO : Sir, it is a very serious problem. If | stopped half way, then, | will be mistaken. What have | got? The
posterity will judge what Shri Vaiko projected. This is a speech not for the purpose of making a speech. With all
agony and anguish | have been watching for all these days what is happening in Parliament.

Therefore, Sir, the Israeli Government protected the mosque. But the then Union Government here failed to protect
the mosque. Sir, 148 companies were mute spectators. They were silent spectators when the mosque was being
demolished. It is they who installed the idols there many years back. People raised a hue and cry. They performed
Shila daan. Therefore, now what is to be done? One thing that my friends should think of is this. Whether it is
majority or minority, | am opposed to the concept of the resolution passed by RSS. This is my view. | was terribly
disturbed. If somebody says the minorities' safety is to be decided by the will of the majority, we are now at the
mercy of the majority. We do not agree with that view.

There are minorities. There are 20 crore Muslims. We have the largest Muslim population in the world next to
Indonesia. They are the citizens of this country. In the war against Pakistan and China, Muslim youths sacrificed
their lives.

When | talked to people from both the sides&€”"Hindus and Muslimsa€”they said they want peace in this country.
They want unity in this country. | am worried about the safety. If something happens somewhere in the remote
corner, it spreads like a bush fire throughout the country. Then, blood will be flowing. There will be killings. Till
yesterday they were living side by side.

We have got an history of harmony in our State. That harmony was built up by our leaders, Periyar and Anna. Now,
why are we worried? What will happen? Let my friends think of what will happen to those Hindus in Malaysia. Most
of them are Tamils. What will happen to the people in Singapore? Most of them are Tamils. They are living in close
harmony with Muslims. There is a big Muslim population. Therefore, the whole country should be taken to task. All
places of worships, whether it belongs to Hindus or Muslims or Christians or whatever it is, should be respected.

MR. CHAIRMAN: Please conclude.

SHRI VAIKO : Regarding communal riots, if somebody tries to justify what has happened somewhere, some
dastardly act, if it is justified with something, then | am terribly pained. Riot took place in 1984. The then former
Prime Minister justified it by saying when a big tree falls, it is bound to shake the earth. People will lose confidence.
What has happened? This communal hatred has percolated in the minds of constabulary in some areas. This is a
danger signal. It should be checked. If it percolates into the military lines, what will happen? Therefore to protect the
unity and integrity of the country, all the religions should be respected. Mutual harmony should be established.
Whoever is whipping up rancour and hatred, they are destroying the future of this country.

With these, the powers, which have been encroached upon, usurped by the Centre, should be again delegated to
the State. If real federalism is established, only then the country's future, particularly, the unity and integrity of India
will be protected. Otherwise, it will be in jeopardy.

Therefore, | would like to request the Members from both the sides to extend their support for the Bill | have brought
in here.

MR. CHAIRMAN: Motion moved:



"That the Bill further to amend the Constitution of India, be taken into consideration. "

SHRI E.M. SUDARSANA NATCHIAPPAN (SIVAGANGA): Respected Chairman, Sir, this Constitution (Amendment)
Bill, 2000 introduced by our friend, Shri Vaiko, is creating new thoughts in our minds. He has taken this opportunity
to bring back the movement that was there 50 years before and told how the Dravidian movements were
demanding separate States within the Federal set up. He quoted Arignar Anna's speeches and he based his
inspiration on the thoughts of Arignar Anna. Also, he commented upon the historical Constitution Amendments
wherein the States' powers were then and there taken over by the Union Government. The States were saying that
their powers should not be usurped by the Union Government. But | feel that he has to see the modern days also.
We are very much Bharat or India now. We are very proud that we have united about 460 autonomous States,
sovereign States. We have united them through freedom struggle. Through freedom struggle, we created a new
country called Bharat or India. Millions of people sacrificed their lives, their property and their families. They have
sacrificed everything for making this Bharat or India.

They sacrificed their own regional, caste, religious, linguistic and cultural feelings. Everything was sacrificed just in
the name of making India a new Bharat, a Nava Bharat. For that purpose Mahatma Gandhi used even divine names
of Ram and Allah which were utilised to make this unity, to make the people think that we are above the religion,
culture, language, States, divisions and castes. That reverberated throughout each and every village of India. The
people felt that if India becomes a sovereign India, free from the British rule, then there will be Ram Rajya or Gram
Rajya and we could become powerful and the sovereignty will be with the villages, with the Panchayats. That was
the slogan created at that time by the Congress led by Mahatma Gandhi. Mahatma Gandhi has toured each and
every village. He made the people to think as to why they were in poverty and why they were suffering and to
realise that it was because they left every power to the British Empire. He told the people that that was the reason
why the people had to get back the power which they were enjoying for thousands of years. Even from the Vedic
period we were always enjoying it.

We were autonomous, sovereign in every aspect. Every village was having sovereignty and was having its own
Government. But we have lost it to the Britishers who, by their laws and by their system of colonial rule, had taken
each and every power from the villages. The people realised that that power should come back to them and for that
purpose they had to struggle against the British imperialism and if the British imperialism goes, then automatically
the villages would have more power and then the Ram Rajya or the Panchayat Raj would come and they would be
very happy with their own powers and they could develop themselves.

The people thought they could go back to the Vedic period when everything was divine, every movement of human
belief was divine. They loved each and every object. They loved the human beings, the creatures and even the
non-living things. That was the Vedic spirit. There was no divide, there was no temple or mosque or a church. It
was only divine life that was worshipped by the Hindus, the Hindustan and the Bharat or India. That was the main
theme of the Congress Party also at that time.

Now, this has happened. After struggling for 100 years, after sacrificing so many things, we have now got — through
the British system itself = each and every power, one after the other by an Act made by the British Parliament.
Gradually we have got powers, one after the other. We have got political, economic, social and cultural powers and
we have got every power one after the other. Finally we have got the entire thing in 1950 when after the
Independence Act, we got the Constitution of India which came into force on 26t January, 1950.

We have, therefore, to see the history. Arignar Anna was a very eloquent person. | knew him. | used to follow his
speeches as a student. But, at that time, he was having a thinking that something was missing from the society. He
felt that India cannot be tolerated by small States like Tamil Nadu. At that time the large Madras Presidency was
occupied by people of many languages — Telugu, Malayalam, Kannada and Tamil. Everybody was there. That was
a cosmopolitan city. That area was also like that. Then we took the stand that there should be linguistic States and
then separate States of Tamil Nadu, Andhra Pradesh, Kerala and Karnataka were formed. The people of those
languages have migrated to those States. But some people remained in that place itself, in Tamil Nadu. Then they
started to think that Tamil should be cherished as Tamil was the ancient language which has brought forth these
Dravidian languages, which was a mother of these Dravidian languages that helped them to nurture other
languages also.

But, at that time, unnecessarily they felt that Hindi will destroy Tamil. That was a wrong conclusion which was made
by the Dravidian Party.

That was the conclusion. Now, it is shown as falsified by our friends now supporting NDA Government which is
giving Hindi to Hindustan in toto.

SHRI VAIKO (SIVAKASI): We are opposing even today the imposition of Hindi in any form.



SHRI E.M. SUDARSANA NATCHIAPPAN : | will come to that. | was very tolerant when you were speaking.
SHRI VAIKO : | am just supporting you because you are telling something.

SHRI E.M. SUDARSANA NATCHIAPPAN : | am not an authoritarian; | ama democrat. That is why, | have accepted
all that you spoke. But that was the language Hindi. We have to remember why Mahatma Gandhi accepted Hindi.
Mahatma Gandhi felt that if Indians were standing around and talking to each other in Hindi, they would also talk
one or two words of their mother language in every sentence of Hindi.

15.21 hrs (Shri Devendra Prasad Yadav in the Chair)

That was the language Hindi that was accepted by Gandhiji. That is why, Hindi was taken as the national

language. That language should have Tamil; that language should have Telugu; that language should have
Malyali; that language should have Marathi; and that language should have Rajasthani. Words from every language
should be there and it should bind us. Since they were there in Devnagri script, that is the language he chose. That
is Hindi language.

But unfortunately, the people who occupied the Chair for the development of Hindi sanskritised it. That is the thing
which made the people like Arignar Anna think that this language was going to be a danger to Tamil. That was the
feeling they created. But the wrong conclusion drawn has to be looked into. Even now, it has to be properly looked
into. Then, Hindi can be accepted everywhere, at every place. Now, except Tamil Nadu a€|

SHRI C.P. RADHAKRISHNAN (COIMBATORE): Soon after Independence, the Congress was ruling. So, you mean
to say that Hindi has been sanskritised by the Congress.

SHRI E.M. SUDARSANA NATCHIAPPAN : | will tell you. Now, we are diverting towards how Hindi has become
sanskritised. You can very easily find out first thirty years of the republican country of India. You can find Hindi
language as a combination of many Indian words, rooted words. As | suggested, it was the vision of Mahatma
Gandhi. But subsequently, some people occupied the Chair — | do not want to mention who they are — and made it
sanskritised. Now, it is totally sanskritised. | cannot understand the language of Dr. Murli Manohar Joshi, but | can
understand the language of our learned friend, Dr. Raghuvansh Prasad Singh. | can understand his language. | can
understand the language of Kumari Mayawati. ...(Interruptions) | am telling about other people also. We are not
creating alliance on that basis. | can understand language of other people who are from other States when they are
talking in Hindi because they are not using sanskritised words.

At the same time, even among the Ministers, you can find that some people are following simple Hindi. We can
understand the speech of Shri Pramod Mahajan very easily because he is not using sanskritised words. He is using
very simple words. Even the speech of our Prime Minister can be understood. He is not using Sanskritised words;
he is using poetic words. For that purpose, we need something. When you are laughing, we could not understand
it. Only afterwards, we can understand this. Therefore, we can understand simple language. | can very easily say
that Rajiv Gandhi's Hindi was sufficient. We can see that he used to deliver the entire speech in Hindi using 150
words and that could be understood by everybody.

SHRI C.P. RADHAKRISHNAN : And 145 words in English. &€} (Interruptions)

SHRI E.M. SUDARSANA NATCHIAPPAN : Therefore, we expect that real Hindi, which can respect and bring forth
all the languages from all the area, should be brought. That is the real Hindi which can be accepted by all the
people.

| am very happy to say that except Tamil Nadu and States in the North-Eastern Frontier, all the States have now
come within the Hindi-fold. Everywhere, Hindi is taught as the third language because three-language system s
being followed. But in Tamil Nadu, even now, they unnecessarily want to stick on to Tamil and English only. But
there are rich people who can go to English-medium schools and they are learning all the three languages.

However, poor people like me, who are living in the villages, are not having Hindi as a language. We could not
come and see Parliament. Out of 40 MPs from Tamil Nadu, except Shri Mani Shankar Aiyar and Shri Dalit
Ezhilmalai, 38 Members cannot speak in Hindi. | consider myself a proud Tamilian when | can speak in Hindi in this
Parliament. Then only | can feel that | am a real Indian, a real Tamilian. | want to learn that language.
...(Interruptions)

SHRI VAIKO : You should be happy when all the Hindi-speaking people learn Tamil. If they learn and speak Tamiil,
the most ancient and classical language, then you should feel happy.

SHRI E.M. SUDARSANA NATCHIAPPAN : | feel that Shri Vaiko accepts the three-language formula.

SHRI VAIKO : | am not accepting that. You said that unless you speak in Hindi, you cannot feel proud of yourself.



Will these Members speak in Tamil here? We are totally opboseci to the three-lénguage formula?

SHRI E.M. SUDARSANA NATCHIAPPAN : Tamil is being taught as a subject in Rajasthan. ...(Interruptions) That is
why, you are isolated now.

MR. CHAIRMAN : Shri Vaiko, please take your seat. He is not yielding.

SHRI'VAIKO : We are not isolated. Throughout the world, only Tamil boys are capturing the top positions, and not
the students from either U.P., or Bihar. ...(Interruptions)

MR. CHAIRMAN: Shri Vaiko, please take your seat. Shri Natchiappan, please address the Chair.

SHRI E.M. SUDARSANA NATCHIAPPAN : Therefore, we expect that after becoming an ally of the NDA
Government, they should try to propagate Tamil. In Madhya Pradesh, Tamil language classes are going on, in
Rajasthan, it is going on, in Gujarat, it is going on; and in West Bengal also, you can learn Tamil. In the same way,
Tamil should be taught throughout India. For that purpose, we need Hindi. At the same time, we say that it should
not be imposed. Now, there is imposition. Even the Prime Minister is delivering his Independence Day Address in
Hindi. ...(Interruptions)

SHRI VAIKO : Will you be able to put it in your manifesto in Tamil Nadu? Are you prepared to put this concept in
your manifesto in Tamil Nadu?

MR. CHAIRMAN: Shri Vaiko, please take your seat. Shri Natchiappan, please address the Chair.

SHRI E.M. SUDARSANA NATCHIAPPAN : He cannot even raise a finger against the Prime Minister, but | raised it
in this Parliament saying that the Prime Minister has violated Pandit Jawaharlal Nehru's promise of delivering the
Independence Day Address both in Hindi and English. Shri Vaiko has not raised it, | raised it. He has not raised it
even when Shri Nitish Kumar was speaking in Hindi. He accepted it because his NDA Government is in power. He
wants to have the power. (Interruptions) At the same time, he wants to exploit the language. ...(Interruptions)

SHRI VAIKO : It is not like that. You are wrong.
MR. CHAIRMAN: Shri Vaiko, please take your seat. Shri Natchiappan, please address the Chair.
SHRI E.M. SUDARSANA NATCHIAPPAN : | know how you are misleading the Tamil people. | can prove it.

Mr. Chairman, Sir, under the Navodaya Vidyalaya system, Tamil Nadu ought to have got Rs. 400 crore. They could
have implemented the three-language formula in Tamil medium itself. If it had been done, about 10,000 staff would
have been appointed and many teachers would have come there. But what has happened in Tamil Nadu? We have
not got it because of your chauvinistic and unnecessary feelings. You are a partner of the NDA, and your Minister is
speaking in Hindi, but at the same time, you are not allowing the Tamils to learn Hindi....(Interruptions)

SHRI VAIKO : Chauvinism was practised by you people when you were in power. You must understand that we
never compromised on our ideals.

MR. CHAIRMAN: Shri Natchiappan, please address the Chair.

SHRI E.M. SUDARSANA NATCHIAPPAN : Mr. Chairman, Sir, | want to quote one small instance. One day, in a
small town in Sivaganga, two people were speaking in Tamil in a hotel. After some time, they switched over from
Tamil to Hindi. The ordinary people, who are poor labourers, the people who have not learnt Hindi there, when they
went to Gulf countries as labourers, they learnt Hindi there and came back to Sivaganga in Tamil Nadu. Now, if
they want to exchange their views in Hindi, you cannot stop it. People are going out, learning Hindi, and you cannot
stop it. You will find Hindi-speaking people in every village. ...(Interruptions)

SHRI E. AHAMED (MANJERI): He is supporting you.

SHRI E.M. SUDARSANA NATCHIAPPAN : Shri Vaiko, you should have the tolerance. | am supporting your Bill. |
have accepted your proposal regarding excise duty. ...(Interruptions)

SHRI VAIKO : You should not mislead. It is because of the two-language formula that many students are going to all
European countries, and they are being benefited by it.

SHRI E.M. SUDARSANA NATCHIAPPAN : Some people feel as proud Indians only in the Parliament or when they
become Ministers, but not in other places.

Sir, the State of Tamil Nadu is a part of this great country. The people of the State, through their hard work, have
contributed not only intellectually but also physically and culturally. Tamil is a very rich language. Tamil songs and



its music have found wide domination in this country. A lot of actresses, a lot of people at the management level, a
lot of politicians and a lot of Ministers hail from the State of Tamil Nadu and have contributed effectively towards the
development of this country. The people from Tamil Nadu have even contributed immensely at the international
level. Therefore, we are proud to be a part of that State.

Sir, our Constitution was framed with a vision for the future. The Constitution envisaged giving powers to the
Panchayati Raj Institutions. The 29 powers that were sought to be guaranteed to the Panchayati Raj Institutions,
through the amendment of the Constitution, have not been given to them. That is why, powers are not properly
utilised at that level. My friend, Shri Vaiko should accept that States like Maharashtra, Kerala, West Bengal, Andhra
Pradesh and Karnataka have given more powers to the Panchayati Raj Institutions in their respective States.
Sovereignty lies not in Delhi or Chennai, but it lies in the villages. It is when we decentralise powers to the grass-
root level, it is then only that we could feel proud of our country. The 29 powers that were sought to be guaranteed
to the Panchayati Raj Institutions should be given to them.

Sir, in the same way, the States should also use their full powers. The State Governments are not utilising their
powers. They are just interested in getting the money from the Central Government but are not effectively using
those funds. During the period of the late Kamaraj, if a project for construction of roads was to be taken up, then 50
per cent of the funds for that project was to be given by the Union Government and the rest 50 per cent was to be
given by the State Governments. The quality of the roads even after 45 to 50 years is excellent. But what is
happening now? The State Governments are interested in getting the money and is also putting service charges on
various accounts. A circular has recently been issued to the effect that the State Governments are planning to
impose a 0.5 per cent service charge on the funds from the MPLADS. The State Governments only are interested
in getting service charges on various heads but are not utilising their own funds for the development of the States.
They are only acting as agents to get the money from various sources but they are not utilising them. That is why,
there is no development in the States.

Sir, having said this, | would also like to say that at this point of time our Constitution has become a pioneer for
other countries of the world to follow. The European countries are drawing their Constitution by taking a cue from
our Constitution. The European countries that once ruled our nation are now borrowing our thinking. It is because
many of those countries were separate entities at one point of time but have now got united under one banner.

Sir, | made a personal visit to some European countries some two months back. We, in our country, have brotherly
feelings but still we remain isolated on party considerations. | asked one of my friends there as to why they should
not have a separate currency and as to why they should have Euro as their currency. Actually, there were around
25 very accomplished lawyers from different countries of Europe. One of them told me that they were very happy to
have one currency for Europe, namely the Euro, because it helped them to encash it any in any place in Europe
irrespective of whether he is in France, or in Germany or in U.K. | got a feeling that | was living in a even bigger
country. | asked one of them about the language. | was told that he could speak in French and had learnt German
and English and that he, in all, learnt four languages. He felt very proud about that. | asked him as to how, being a
lawyer, he had the time to learn so many languages. His reply was that if we wanted to learn a language, we could
always learn it. On my being asked as to whether his learning of other languages would not adversely affect his
own language, he told that his own language was very rich in its texture.

SHRI'VAIKO : Ninety per cent of the British people do not know English.
SHRI E.M. SUDARSANA NACHIAPPAN : Kindly have some tolerance.
SHRI VAIKO : | am tolerating you.

SHRI E.M. SUDARSANA NACHIAPPAN : We are a part of this world. Europe is now united. Some people like Shri
Vaiko are not able to tolerate it. UK is not accepting the Euro and that is why it is isolated now. Even France is
happy to accept English people. The people who ruled the entire world once are not able to rule their own country
now. We are in a world which is guided by universal thinking. There should be a language; there should be
affection; there should be territorial affinity. At the same time, we should live in a universal way. In Tamil, there is a
saying - "Yadum oore, yavarum keleer". It means: "The entire world is mine; all people are my kin." That was the
feeling of Tamils who lived two thousand years ago. That is why, you can find hoardings in Tamil language in every
country where Tamils are found. Tamils living in foreign countries speak in Tamil and follow their culture. In Paris,
England, Mauritius and even in Geneva | saw Tamil display boards. ...(Interruptions) Dr. Raghuvansh Prasad Singh
is very correct. Subramanya Bharathi, our national poet once said: "My motherland has fourteen tongues." That
means, fourteen languages. That feeling should be there.

In the present system, the Concurrent List has more burden on it. So, it should shed some of its weight. What to
shed; when to shed; to whom should that power go; are all questions which are debatable. | thank Shri Vaiko for
initiating this debate. | thought he would not make a political speech on this. | prepared myself only on the



technicalities. Therefore, | will just take a few minutes and put the main points before the House.

My friend Shri Vaiko moved an amendment to move Entry 84 from the Union List to the State List. This is a very
good suggestion. | will read that portion.

"Duties to excise on tobacco and other goods manufactured or produced in India except (a) alcoholic
liquors for human consumption (b) opium, Indian hemp and other narcotics drugs and narcotics; but
including medicinal and toilet preparations containing alcohol or any substance included in sub-paragraph
of (b) of this entry. "

We have to read this along with Entry 51 in List 2. Therefore, it is only complementary. Both are same. Therefore,
when powers are given for these areas, that is for the Union Government and the State Governments, it can be
clubbed together.

In these days of global economy, trade should no doubt be more concentrated in the States rather than at the
national level because the States are competing with each other to have more trade in their own areas. That
healthy competition should be allowed. Therefore, this suggestion can be taken into consideration.

In the same way, there are mentions about estate duty and others. These are very vital. | will rush through the other
things. He wants to take out 'vital statistics including registration of births and deaths', which is Entry 30, from List-Il,
the State List. This can be done because the States are looking after the births and deaths. So, they can make it by
having an electronic system. We can make the entire register at the national level.

In the same way, he mentioned about 'education including technical education, medical education and universities,
subject to the provisions of entries 63, 64, 65 and 66 of List-I; vocational and technical training of labour, which is
Entry 25. This has to be very thoroughly looked into because there is a lot of conflict of jurisdiction which are
coming up with Central and State Governments. There is All India Technical Institute; there is, All India Medical
Boards, etc., which are interfering in the local level, when they are starting engineering, technical or medical
colleges or other specialised courses. They are to come and wait for clearance from Delhi unnecessarily. Even
now, education is like a market-driven force. Whichever college is giving good study, that will be accepted. So,
there is no need for that type of regulation at the national level.

| conclude by saying only one more point. He has created new things, but that should be done in a proper way. |
cannot accept his version about the creation of the Constitutional Review Committee. But | say that the Committee
is constituted in a bad faith and it is going on in the bad direction. So, the creation of the Constitutional Review
Committee is not at all acceptable. That should have been made by the Parliament itself. Parliament can create a
Committee and it can think about it. It could have a new thinking on this.
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SHRI VAIKO : For the kind information of the hon. Member, there was a printing mistake. Therefore, | have given an
amendment to that Bill also.
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FEA IS D D AT B @ E I TH 8, TP Y&l A1, Hoige e A1fegl A F8 @ © - "9 g, oAfe g7 T 8 "y £
PR, TE HH gD PV Dol AN B 81 7 ANl BT MU H 70 81 FO VW deexieft & S 9 HT FAH=e HA A ol §Y &, I @i
P SRR fFar g IA€] (saeum) M. wRfhE wad St A onft aga S Iudw R g,

16.00 hrs.

Qfh 31T qaTd 6 SH TR 3 B arel Wt D TE & AT e | Hofla-gel R SRS B 31T a1d Y @ & b A He1 aredl g fb
" X UIAT Al B IR U N e Bt " | a9 B 9gd I I W E AT FaEr § snus A @ Y W@ E

Hex-we HaHl W 989 8 @ ¢ 3R gl | Hdfta A age wied @1 AAe 21 U8 "a 9ga |aede € 3R gue forg eRatian st
f doraT AT AT| AP IHHT TR T BT B FH WHR A AT 2| IoquTel B YRt w1 wRER @ g8 HR $1| {rew sRgEE @
Heexiefl € a8 qRTell F &, T WHR S A Yo+ Ag | gy e 81 @1 21 o fiF fo, gfia fore, we fore ok savve foree <
g H & T 9 1% W & AfUBR 2, gl # Bww &1 AR fiwd J M1 BT @Y w9 F AWSR 8, WA ASH! Wigd B 4UH Ud 8
5 g & 4(2) @ 3R B Yo fore A goaw Ve foree § v 9yl S€S a1 10(2) YT & € R dave foe & we fore # v
STg| waerd I8 & 6 aR g fove @ ok 10 Fave e | T & freax 14 iffaR! @t wee fore A v sl g weg arge e
BT AT 8| FEIGY, FHEA ARBIRAT FHAA + 2.43.01 7 FE1 & P

"The residuary powers of legislation in regard to taxation matters should continue to remain exclusively in
the competence of Parliament while the legislative field other than taxation should be placed in the
Concurrent List. The Constitution may be suitably amended to give effect to this recommendation."

TRERGT FHIA F a1 & 6 37 77eli 7§ dave fove ¥ we fove, we fove @ g fore 9 9 319 afear € gwat oft <@ s =R
Afr 7EieE, S Sff &1 7 Afog| figwa at $ff venT 3w ¢ ok 78i w9 awgi § ft ger F St St 21 afewr fed T o,
a1 fredt areft &, werlieh fiedt areht ocht, vt yoR @t At figwar # 2t 21

16.04 hrs.

( DR. Laxminaryan Pandeya in the Chair)

HEIGY, YRd WeHR S5 §RI WHS Wi a1t 8 o ome qarfass aft woai &1 et € 6 g @at g9 3 ok gan @t emu w31
I UHR B T € S afedT T1e, afedT o T, S iR W FE UHR F Wl I TH €| ARA WBR B odl § 6 T50 WRHR B FAT
Tt I TRE | ST IR SHIAY SRR I5g B o 9 dfud 8 9§

AR A8ied : 4f6 59 Rdae ) Q1 6 &1 e FaiRa G mn on S i wwra 89 o 7@ 81 enft ov W wewl @1 SiR de 2
Ife 39 Fea 3t weAfa & O 3w fov & Her gar faur wmar 21

31ep |- Hewd: i, 999 91 far Wil

SI. YEN AHIE (8T : 7EI5y, B R A5G B 9 o W69 T, 7 qYR o Ayl Hex A $O @il I o9 9 W@ 8| B s, s, |
qE, R NS BT BT S) FaTg| &7 At 78 ared & f Hex Aoiga w1 B T aredn 5 dew FAWR @ fhT o s dex § 7 g @,
98 IH T Y| T8 MU SRR 98 H| FEl T 6 Agren qieft S 7 wer o 5 fAefEa wawen - wifgv) @wt smfke @1 agd W Serevn
fean S € <iftes smfRept # wrodi, Al 3R d=mgdi & U 9gd SR €1 981 HeX & 9 9gd $H ABR € oifh I8 Sl WxE disil &
ITEWT fRU Ot €1 S@! STeoTgdl & WHE HY SHdT T8l AN BT AIeT| gHA Wiau # 7340, 74 i "@ee fean ok snfémar 273 Sgregw
foran wifer 98 =aER # @M1 A1fey R damadl & X e R fiel| 999 ifeR Hex 7 o fag| dev § 46 & A W a9 &1 7,
AR BT A, Bl ARG R HHSI Bt Wl T8l 781 eichl, T8l ITDH! Wt T B oY fFA1 | Fe1 A1 2| IHE WRS SIS FAA H 48
HR THIF qR & i 4 3@ AR | q3 I8 S e 81 9 Wi Al A welt ot & 3R we & siar @ @ 50 v dan sy § ik s0
TR Wex I wafh a7 W<t I8t B TE | fpat B 59 IR ® A & 7 A 21 FH S A w<h 2cft 2w W I w@cdt @t
2, @l TIRT Bt Sl Bl & ok FEl @S F1 Icure g | Al i wHE sre-arer €| sAfiy WhiH WS qarfas -l Ayl
P! FAARG g s WhIF TEI Ugadt 1 3T fFH Bt AeH TR B AR A A T B A s fi pw o F @ Lm A pw £ ¥
IFH< off ¥ FE1 o1 6 R & o1 791 &M & 8 o 81 TN I8t v St ured | 999 T§i TR D WY A U fhl UST o] sH
T8t a9t ffs Je TE|



IR S o R 5 frea ara & 8, 99 we frerm AfF sard SOt &1 @i @ Tl S oRe IR WRER 1 g 2l et wiws
T R ool o 4 oiR wR o Bt eR feran| T Ao fran 6 wmet am v € 9o o goft @ A 9 wfee sifdw it ot 9w
Wi B @ @ 1 AE ' Qe dt, wurrEs ey A R safdefeeE ®1 & 3 R A 99 D B @I g9 TS &1 5" gt
TR Ao # RgdieseT $ aven § O Y I9 SRR 50 TR St aR% ¥ @Y HYl S 50 Wfaed § 9 30 URRiC Wi e & w9 H?
forenft afik 70 wftrea @ <t @@ fan S @rm, a8 ST &1 @1 %8 T 21 At dBT BT S RATd TR 8, SHG ded I8 ey fhar ol
B aER ¥ HEqd X R ¢ [ dool ¥ wWid el <@ 2l dfe ®e &1 A g, 9% & 3 =@nfd|

AR AEIGY, BN TS H AOell AR & B T & oAl gl AHai DI 1 A (& g A 7oell o At awit 81 &9 H darema a
vilgs ¥ Hoell ARA B 919 9T § iR 3R A o gel ¥ W gARA | @ve g gl St ave 9 e o) A9 iR R e anfRd | Wi
IR e € 9 981 B GHWR 9 &, T80 B WATGIE T8, 9 W & 3aied 9 Yo | Wi @ ford wat fire anfedl

|ATIRT AEIE, $H 9% WY | °Iel 8 T €] TR A9 DI 500-500 HRAI$ IIY BT WIS AT ¢ R SamEedl 99 W & gd § afp frafe 7 gon
2| Bvg G W GHAT arell dIol €, 98 BY @l Sib & A1 qrpl Al B S-Agargs B D! T € ¥ 9w qHE B9 AfeT D owd
BRI

FaTafy wEIG, e 9B WM BT waTd 8, 98 Hageeher Ao 81 oid g o ofik oty g oncft @ o wmen v @ s @1 4 e 2
SareRvT e % it gawoaw ardft afirer v @ 9ga 99 fgm ® € iR 14 wmeit & SeR A 39 yeR 1. diftar 7 Wt ve wrlen far o -
" 31, AfE Y Iw sifdverm, et 3w H sroeh W o aftrer A et W e € A1 9 A (gvare) a1 €1 wifp oo e 7w #
IS AT ATeT T HIID] DHTD] DI THSAT &| SHPT PRV IE ¢ [ TAR S all & IS BT TA™ 8T & IR T8I A DI AFRID1
it a% TR oiaR &1 a8 3 © & oot # vaaie € 3R <7 H Sa-a1 U¥ie Ao arel | 81 v =< Wit wsai A o afe, ad
AATE delt STl 81 T8 ITB! A Ta § gER Iodl # ) wHed € ofew R-R=d i # gwnd W T e g

I=H FEl 6 eyt et @ # wia |/ e o € HifE 98 iReme € 7% o 7€ 81 ARk e 9 #1g Wm el e a8 $=ifie et
2 3R T3 @ oEE Sl B s ddie ¥ ggi-a8 ¥ Wis-dlse} diod 81 3 FHI %S die ) fhaen farg et 8 | 2= F =t
P BH U a1 Y8 &, feh BIS TE Srman| Afh e & dord wed # # fhae faarg 8 wiar 81 e 9@ fiwrd & 5 gl wm 9 @
aEHa| S A dier, 95 A dlel, afie H e, AT A diel, HeATed A ddl, STH1 WTd 21 AfPT 29 B A 7 det| AP $o A aae
forg, smevar @ forg f5 &% wueT BIRMAR € &9 offt 9ie |ad €, & sl diord €1 wafd 98 Rrfi-fdt wm 2, it & o=l & 318 et
e el ¥l U ST put ge iR gl Se but e s 39 e a@d | forar wg 7% qe, g2 W ue, ae B ARl fpe v Sre e
2 3R go wTE 9e 1 oS Tt wm @ R o e & T g

FaTafY AEtey, A=l wm # B @ we € ofiR iR # 91 @ v € ofR wEd € 5 oSl Ra el #1 S @ A wR S wm o ot @
g% w1 wet 81 The number of words of Indian language are six lakhs. &€ (zaurm) @f-at R = wift @l @1 o7R srare =
fire, sravae & firel, swfery aret <@ g1 A weovieft & g1 W frelt fewre | wm Y aRam 2, S a1t @il @ | | 3 Sl I € g P
| don't know a word of Hindi. afafer= =i atert €1 1 don't know a word of Tamil. s& @< sise 7 8l ofie & ft 3o o=
i ok s =Ry ik g @ e R <@ E

Tarafa Ay : g dfduE @ueE 8 a8 am 9 W&t 98 21 oy wHre SR e &1 9HY sHfeiY 98T T & aife 3R A aew)
a1 At drem F1 T fAd B

S, Yga uHe fHE ¥ 99« &1 81 §) s9ferg 49 Wied @ g fore 9 wee fore A o &1 3R Fav fore 4 Re § @ @1 Wi v
TG €, 9 a1 91 ARy 3iR §60@ oy dex &1 AiffeR &1 a1fRv| & @1 A9ql I8 §U de B AU E BT ANER frear & @
HIEHH BT Halel FT TEl M| SF-HIHR (TS ST 7T &1 2| gAY F9=el S W 3-hal # Yebdl T€ AN Gl €, Tar fadimen
21 A Tt Y ST R B Ry g SRIER R Sy =Ry Sl foree § @kt awd Re fore # 9 @t TRY ok 9 of afreR
& S =Ry, a1f% 9 oraet STE W et AR 9 fiue 96 ok 9Ws foy v 9% Aeg 3| oifdh St BT €, S oS o el B,
forras HRT I BT IgT THE S §| WA AR A5 BT FAE & T A deraffa @ A TR I B 6 TR IS 00 B
W T T TR B e UaER €| A wae A9 a1’ &1 arat gt Brg dog e 2, J Beven e € T O 8 wa A U A @
WG| 39 39 W ST F3Y 89 W HUIS b I DR

it A= wETR AR . FHORT AERE, A T st d @ gR S <fde weee Rdwe wee F g e mn €, 9w At @ ue
o @91 gofl gl Hifh S fA9as F 98 We 2 R I8 7 DHad ds R Tl & dadl @ HeH 7 g, afcw I=2M 9-a1% Fel © 5 S i B
Tt & SN ok ger WY, vamtss fhar Sl A St gfae foave § 9wd SEH TR o ok wirs € W,

3R WY Fwpve foree @ 99 S 10 0 ok B 3t wftifea fore aea @t 8, SwH | # T aea we B & 91, A At B et
wfdTeelt g Wg| e @1 S ¥g 8, O S &, T U aneitaed & 9w off I8 e @ 5 B 9 Il & oiR a1 e, We B s ot
W& AN §E GdY F S fASEe A 39 Sft 7 HeT § a6 8, A SUS ua @Sl g gl

|uTafe HElGd, $HG WII-HI # ¥g He- =ledl g 6 =re e &1 &= 81, w91 &1 &= 8, "1 H@I &1 A 8, uikedd
RIS B B gl H 2, SHH | T8 W Affed ATl € ST B R, aTdt WX SR SR S 3 $F Ied 81 AW R € R i
WEHR P W FeRaTIcal &1 Frde F=1 os @1 2 s @6 R | &R 39 31 1oirdt &1 9 gH6s 8, s SR st 3t it s
AR gET Y| iEh Sft 1 aAl & fAdiemser @ S g9 o1 & Y & Al B arwa <3, I DI EE H ggar o 91 g o) B
YTYAT B Heq @1 o1 @ off, ST ARFe T B S W A aAifedl 7 dea B i iR Ao Tt 7 amm W @ aReedr ot off '
E WY H ATOE! BT Woy AT e b §AR < @ 7Tia Aviga 81| 7elGd, Hetedl el 7 Tg Pel o1 {6 9Na B eHt ial # a9 g1 v dB
T HIqQ el B 9 TP WA B AT Hoiqa el 81 Wehahl 3R Tiai B Fel sirorat # @ frerft wr@ widt woga gA|

wTafer oft, WY, e i waa off 7 9gd € Wd 1 A IRERAT IR B TS ¥ ABR HALBIRAT AT FHi FqAIRt iR 9B S THY 39 -/



2T & 3R & WRA B DY TA9GT FI 8, IH AR H AR | ore01 gardn R wE 6 9 wogy evm, @ 759 AoEd | F o™y e aredn
& o 53 af T Tt & a1 ISl B S 29 widwd & wE €, vargeh 19 F1 7241 q1 7341 WAYE WHEA w9 B qRa @ g@ 8, Afe
AT 31T T6 Auigy el §51 S Avigd Y @ oy GiHeIE ok o ¥ ~arareral # Tt g8, fe o arda et # omft wrfRy aw
TS| 3 SraT I oot ot o Rty wfda demadl & s ) et anfey, @ 7@ freft €1 oy demacht st &Y St aRaear off & werem
e &1 S w@e o, HRwE fafare’ o o Stww on, 9 ST swian off, S ST@! | off, S St A off, SHST uReer w3k
I 5 Sus dgd o W #0181 @1 2| A geiferg 9 a1a &1 fow fhar 6 onft @ srondt &1 wews qu € gen € oiik o wiai #
qTel AN 8, ITB1 Sl AW UgET =A1RY 98 & ugdl 2| Hs TN 3178, 53 af Bl MR B aC 989 BNl @ P Sar B dpdar a9 8, AW
AT ARRAT Bl AN BT 8, TS B AThd 3 ¥ AR B dF B A9 BT 8, AP B 1 @ 8, F \ad1 Rk R W@ g Aeren it
reTdl @ eeR & gufery SR ¥t Tadie # St frelt ug w o @Y T W 3 Y srondt w1 St wur o Swe! WAl o ggam @ farg
Foddied o | gEfery Terem et SHHT srordt I ArEd &, &9 @ gl € ' A srendt R @1 B | At B e & s
FI el ared & R e af¥erd of

AfpT S W Sl 8, IAD! 71 o7l i ool firet 8, 7' ware 21 IR 39 Aoy B, ISy Hoigd 81, AW U e qorgd aril, A
gaTId we Se A gt @l s S worg @l o ot o S STl @ Aewe B g A urg 8l el @ A o b wiar § 7l
g9 UTS 81 S9! WHR @ H g dafhase 7@ gl a1fey| ¥ard 98 & 6 srondt &9 ugaft ? @E U0 waTd 9od @ £ TP g IR Bl
Heemgs B Bt IR B TS of| A A wred & Tat B of 6 1975 F AURBS AT B T4 S F YR B Agengs fpAT 74T @D G-
HgeTgs BT TMRY AT & B IH T S g fHa1 T AT HereTt wieft &1 9ga 719 ot &1 et e mieht Sft &1 T fordy fam e =
3T | HETHT e Sft BT A DR STATE BT SN ol FUAT T, SUDT &Rl TR Fave el faar| & 2e1 Bawms et € fuedt &1 e ard
Al € <1 B9 uRarE e S| A fredt e &) fEran 7 wwanl ovfi At Wige 99 & Wiu weies W o ggs @ € # 99 R a1d #R @
gl g fuer WTa 9, T WIET ¥ R IO 39 WR Wil AR 6 F 1 HRT 8, Sl ArAfiedar sAR U Jal B § T ITEA | B 1l
B} ARG aget St 1 F Tefar wEe T B FqOA B AE FE A GwS 30 R T@ o €| 3 S H e 7 i, 39H
ITERYT & fF FIRO AN ISP ST B AR A iRt @t B Tl et ft §9 Sia waTer Sord § o aREN b iR ad € 6 P
THT ST AT W U 70 HRY FoIH ST B T&q 31 a1 B &1 A ATl 7 PR A6 7 B &1 A Ry ® TR 39 e I el
ATHaaR a1 ¥ & 7 31 59 R9us 1 Wew ¥ U w1 WS G S, SHY 99 OF B8 BRIl T o4 a@ 3 Tl arhday Tel
Erft| T @8 @ ST STl WY ATbaay a1 € Afh M AT arbaa el 81 W 2| fafew @ F ft s weran ol 99 iy gferw &
YA ATl IH AT FR HfAd ABRI BT 874 fHa1 11| I Faa Srar A1l SHhied Aged B W Pae 141 1 374 7 fiaq & ae
ft 571 SBReE ALSH B FAAT TR, HFH AT AR 7 3 SAA B el T8 frernft @ d@1 AEe g7 wwgy FY W e | e
ST DI AT Fel, Al el Hoigd 8, ®1 IReeq ford e 7 & § |wwan § 6 o & v 7 9% 9ga @ sfua 21 anft g An
3fiET™ @t a1 TE W@ A1 TR 99! W8 7 TR Hulgd B AR gHiRIe Rrgia St s AR |fae @) sRaraen & S e e
I 0T @A B AT 89 W ARG BT 21 FHH Bl o, €, WHET W FAR IoDY EHTRIE S Pl HeIuor 7@ B e g w #
78l ¢ afer @ w81 gan <fage fafar 3 fre dea @ e Jeeea § 59 ghfRue SRem a1 a9 8, anft gaR v e Jea ot &8 @
9 foF @@ 30 BN g 99 g Wa 3T € Ot gHN |@iE ft we@ sresr 21 g9 |@Ru w wd N el off aee @ s T
et =Ry, a8 W T e 21 iRy wfa 1 ok 3faere & aR H &2 9% &1 ad Td W@ 2§ Wi v=El § 31! Al =rEdn g 6
gfoere &t W a8 Tt @ Sd BN Sl ofclia 8, I 6l & fier &1 g% Al 2, 5l 31 g &1 g% Al 2| Wifh gfoe fiem &
sftrer freft & =& 2 Ryl ers s # aromEd 2 iR Rech § emafden i wwg @ St 1037 # ey wrw grv awd wAt oft1 fafew
WTET FAR S¥ H 200 WA I 61| @Y HER g ot R 31 &€ (@aum)

# arft wATE B g

gHafa "Agied : 91 IR a9 g4 Hdhedl ¥ ==l ST g1 39 YT W07 3 S W G| 3| 2 ¥eq Y AaHard g Wl Hhed IS
A U BEY B ar ¥ wega o 2, S R =at s



